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HIGH COURT FOR THE STATE OF TELANGANA AT HYDERABAD

THURSDAY, THE TWENTY SIXTH DAY OF FEBRUARY
TWO THOUSAND AND TWENTY SIX

PRESENT

THE HONOURABLE THE CHIEF JUSTICE SRI APARESH KUMAR SINGH
AND

THE HONOURABLE SRI JUSTICE G.M. MOHIUDDIN

WRIT APPEAL NO: 234 OF 2026

Writ Appeal under clause 15 of the Letters Patent against the daled 2310112026 in

WP No 34648 of 2024 on the file of the High Court.

Between:
1. K. Narender Reddy, S/o K. Bucha Reddy, Aged about 48 years, Occ. Armed

Reserve Sub-lnspector-36 (ARSI), 0/o 6th Bn TGSP, Kothagudem, Rl/o
H.No.1-34, Chinna Mandedi (Vl), Peddamanded (Mdl), Wanaparthy District.

2. Md Khaleel, Sio Md Hussain, Aged about 50 years, Occ. ARSI-3O, O/o 6th Bn
TGSP, Kothagudem, Rl/o Block No.12, Q.No-4, Bumpet police line,
Hyderabad.

3. G. Sharath Shankar babu, S/o G. Laxmanna (Late), Aged about 51 years,
Occ. ARSI-1 1, O/o Sth Bn TGSP, Chalwai, Mulugu Dist., Rl/o H.No.3-1O3,
Marripally Nilayam, Narsingi, Gandipet, Ranga Reddy Diskict.

4. B. Shivaiah, S/o B. Jambuliah, Aged about 53 years, Occ. ARSI-9, O/o 5th Bn
TGSP, Chalwai, Mulugu Dist., Rl/o Plot No.223, JB Saram City, 4th Place,
Kanyapally (Vil), lbrahimpatnam, Ranga Reddy Disfict

5. T. Venkateshwarlu, S/o T. Chinna Ayyanna, Aged about 51 years, Occ. ARSI-
10, 0/0 Sth Bn TGSP, Chalwai, Mulugu Dist., Fl/o H.No.B-6-146-147,
B.C.Colony, Near Pragathi Vidyaneketan, Gadwal, Jogulamba Gadwal District

6. G. Chinna Narasimhulu, S/o G. Pedda Swamy, Aged about 54 years, Occ.
ARSI-37, O/o 6th Bn TGSP, R/o 1-54, Timnapur Vil, Alampur, Jogulamba
Gadwal

7 . P. Viiaya Kumar, S/o P. Balaswamy, Aged about 52 years, Occ.ARSl-4O, 0/0
6th'Bn TGSP, Kothagudem, Fl/o H.No.10-104/10/1 1, Peezadiguda,
Hyderabad

8. B. Anjaneyulu, S/o B. Padmanabam, Aged about 50_ years, Occ. ARSI-SO.,.0/o
6th dn TGSP, Kothagudem, Rl/o Plot No.109, Senthangreen park, Near
Brindavan teacher colony, Amenpur

9. R. Radha Krishna, S/o R. Sailu, Aged about 48
Bn TGSP CZC-1 , R/o H. No.7-29l1, Teikapally
District.

years, Occ. ARSI-S0, 0lo 2nd
( Vil and Mdl), Nagar Kurnool

10.K. Shekar Redy, S/o K. tVlasi Reddy, Aged about 52 years, Occ. ARSI-12, 0/o
6th Bn TGSP Kothagudem, R/o H. No.7-67, Kistareddy peta, Pebbair,
Wanaparthy District.
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1 '!. Syed Khal-a Zahiruddin, S/o Syed Naseeruddin, Aged about 49 years, Occ.

ARSI-38, 0/o 6t Bn TGSP, Kothagudem, Fl/o H.No.8-5-2l2/103, Suban
Colony, Bandlaguda, Ranga Reddy District

12.Abdul Ale,:m, S/o Abdul Ishaq, Aged about 50 years, Occ. ARSI-35,0/0 6th
Bn TGSP, R/o H.No.B-4-68141917, Ali Nagar, Bandlaguda, Hyderabad

13.8. Ravinder, S/o B. Keshanna goud, Aged about 55 years, Occ. ARSI-4l , 0/o
6th Bn TGSP, R/o H.No.2-64, Revalli (Mdl), Wanaparthy District

...APPELLANTS

ANO

1. The Stat€ of Telangana, Rep., by its Principal Secretary, Home (Services-V)
Dept., Se:retariat, Hyderabad.

The State: of Telangana, Rep., by its Chief Secretary, General Administration
(SPF.ll) t)epartment (GAD), Secretariat, Hyderabad

The Direr;tor General and lnspector General of Police, , Telangana Special
Police (Tt3SP), Hyderabad

The Additional Director General of Police (BNS), TGSP, Shaurya Bhavanam,
Hyderabad.

The Corrmandant, 5th Btn, TGSP (lR), Warangal District.

The Conmandant, 6th Btn, TGSP, Kothagudem, Kammam District.

The Conrmandant, 2nd Btn, TGSP, Adilabad District.

The Conrmandant, 1Oth Bn, TGSP, Beechpally, Gadwal District.

...RESPONDENTS

Petition under Section 151 CPC praying that in the circumstances stated in

the affidavit fi ed in support of the petition, the High Court may be pleased to

suspend the operation of the orders passed in WP.No.34648 of 2024, dated.

23.O1 .2026.

lA NO: 3 OF 2026

Petition under Section 151 CPC praying that in the circumstances stated in

the affidavit f led in support of the petition, the High Court may be pleased to

suspend the operation of impugned G.O.Ms.No.33 Home (Legal) Department, dt.

15.05.2023, i':sued by the 1st Respondent and consequential allotment orders

vide Proc, No. A21127012024-356,320,148, 't33,135,339,343,350,

321 ,264,354,336,337, 150,331 dt. 18.10.2024 and Proc. Rc.No. 1270lA2l 2024-

356, 320.148. 133, 135, 339, 343,350,321 ,264,354,336,337,150,331 dt.

2.

3.

4.

5.

6.

7.

B.

lA NO: 2 OF 2026
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18.'1O.2024, issued by the 3rd Respondent, with a further direction to consider the

case of the Petitioners for posting in the existing vacancies available in CZC-Il.

Counsel for the Appellant : SRI POODATTU AMARENDER

Counsel for the Respondents: SRI S.RAHUL REDDY, SPL.GP
. in the office of the ADDL ADVOCATE GENERAL

The Court made the following: JUDGMENT



IN :THE HIGH COT'RT FOR THE STATE OF TEI.ANGANA
AT TIYDERABAI)

THE HON'BLE THE CHIEF JUSTICE SRI APARESTI KT'MAR SINGH
AT{D

THE HON'BLE SRI JUSTICE G.M.MOHruDDIN

WRIT APPEAL No.234 of 2026

DATE,z 26.02.2o26

Between:

K.Narender Reddy and L2 others
....Appellants

And

The State of Telangana,
represented by its Principal Secretary,
Department of Home (Services-V), Secretariat,
Hyderabacl and 7 others.

....Respondents

JUDGMENT

Hr:ard Sri P.Amarender, learned counsel for the appellants

and Sri S.Rahul Reddy, learned Special Government Pleader in the

office of the Additional Advocate General appearing for the

respondents and perused the record.

2. This writ appeal, preferred under Clause 15 of the Letters

Patent, assaiis the order dated 23.OL.2O26 passed by the learned

Single Ju,1ge in W.P.No.34648 of 2024. By the saici order, the learned

Single JuJge dismissed the writ petition filed by the appellants herein,

challenging G.O.Ms.No.33, Home (Legal) Department, dated

15.05.20:23, and the consequential allotment orders dated 18.1O.2024

issued by respondent No.3. The appellants had also sought a
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direction to the respondents to allot them to Contiguous Zonal Cadre-

II (CZC-II) in accordance with the options exercised by them.

Factual background (in brief)

3. The appellants were initially appointed as Police Constables in

the lOth (lR) Battalion, APSP, Beechpally, in the erstwhile

Mahabubnagar District (presently Gadwal District) in the year 1995.

They belong to the erstwhlle Zone-VI, particularly Mahabubnagar

District. In due course, the appellants were promoted as Head

Constables during the period 2OO2-2OO5.

4. On O5.01.2O18, by proceedings issued by the Inspector General

of Police (lG), Telangana State Special Police Battalions (TSSPB),

Hyderabad, the appellants, who were then working as Head

Constables in the 10th Battalion, were transferred on a temporary

basis to newly formed IR Battalions.

5. Pursuant thereto, appellant Nos- 1, 2, 6, 7 ' 8, 10, ll, 12 and 13

were transferred to the 6th Battalion; appellant Nos.3, 4 and 5 to the

sth Battalion; and appellant No.9 to the 2nd Battalion. Shortly

thereafter, on 31.O1.2018, the appellants were promoted to the post of

Assistant Reserve Sub-lnspectors (ARSIs).

6. Subsequently, the Telangana Public Bmployment (organization

of Local Cadres and Regulation of Direct Recruitment) Order, 2Ol8

(for short -"Fresidential Order, 2018") was issued by the President of\-

India on 29.08.2018 and republished by the State Government uide

ti

i
1
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G.O.Ms.No.l24 dated 30.O8.2018. In terms of para 3(1) of the said

Order, whi<:h required the State Government to organize local cadres

within 36 months, the Government issued G.O.Ms.No.l72, General

Administration (SPF-ll) Department, dated O4.O8.2O21, whereby the

posts of Head Constables and ARSIs in the TSSPB were organized into

Contiguou:; Zonal Cadres {CZCsl, namely CZCJ end, CZC-ll.

7. Thereafter, guidelines for allotment of personnel to the newly

organized local cadres were issued uide G.O.Ms.No.3l7, General

Administrrrtion (SPF-[) Department, dated 06-I2.2O2L- In accordance

with the said guidelines, the appellants submitted their option forms

seeking allotment to Contiguous Zona) Cadre-ll (CZC-fi\, which

comprises Zone-Y (Yadadri), Zone-VI (Charminar) and 7-one-Yll

(Jogulamtra), covering the area of their native Mahabubnagar District.

8. Horvever, the Government subsequently issued G.O.Ms.No.33,

Home (tegal) Department, dated 15.O5.2O23, approving a proposal of

the Direc;or Cieneral of Police (DGP) that allotment of personnel in the

TSSPB to the newly organized local cadres be made with reference to

the territorial location of the Battalion in which they were serving,

having rr:gard to administrative exigencies. Consequent thereto, the

3.d respondent, by proceedings dated I8.1O.2O24, allotted the

appellanrs to CZC-|.

9. Ag,grieved thereby, the appellants instituted W-P.No.34648 of

2024 challenging the said Government Order and the consequential
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allotment proceedings. The learned Single Judge, upon consideration

of the matter, dismissed the writ petition by order dated 23.O1-2026.

Aggrieved by the said order, the present writ appeal has been filed.

Submissions on behalf of the appellants

10. Learned counsel appearing for the appellants assailed the order

dated 23.0I.2026 passed by the learned Single Judge and has

advanced his submissions as under:

i. That G.O.Ms.No.33, Home (Legat) Department, dated

15.05.2023 was issued beyond the period of 36 months

stipulated under para 3(1) of the Presidential Order,

2018. That while the organization of local cadres was

completed through G.O.Ms.No-L72 dated O4.O8.2O2I

within the stipulated time, the subsequent issuance o[

G.O.Ms.No.33 effectively altered the basis of allotment of

personnel and was therefore impermissible under the

Presidential Order.

ii. That after the expiry of the prescribed period, any

modification relating to the organization of local cadres

could be effected only by the President of India and not by

the State Government.

iii. That the allotment of personnel was required to be

undertaken strictly in accordance with the guidelines

issued in G.O.Ms.No.3L7 dated 06.L2.2021, which

r- contemplated preparation of seniority lists, calling for
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options from employees, and effecting allotment with due

regard to such options and seniority. That the appellants

had exercised their option for allotment to Contiguous

Zonal Cadre-ll (CZC-ll, but were nevertheless allotted to

CZC-|, thereby defeating the very purpose of the option

process.

irr. 1n.t, several persons junior to the appellants were

continued in the 10th Battalion, which falls within CZC-il,

thereby rendering the impugned allotment arbitrary and

discriminatory.

r'. That under the Special Rules issued in G.O.Ms.No.69,

Home (Police-D) Department, dated 07.O4.1997, each

Battalion constitutes a unit for appointment and

promotion up to the cadre of ARSIs, and thus the

respondents were not justified in treating the appellants

as having been appointed against State-level vacancies.

iri. That the respondents themselves had admitted in their

counter aff-rdavit that the appellants belong to CZC-ll by

virtue of their domicile in the erstwhile Zone-YI, and

therefore, the relief ought to have been granted, and

although options were called for, the appellants were

ultimately retained in the same Battalions in which they

were serving, which defeats the object of the allotment

process envisaged under the Presidential Order.
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vii. In support of the above submissions, reliance was placed

on the decisions of the erstwhile High Court of Andhra

Pradesh in Goaentment of A.P. a. P. Vema Reddgl and

Dr. M. Va.surchana Reddg a. State. dJ Telangana2.

Submissions on behalf of the Respondents

11. Learned Special Government Pleader for the respondents

supported the order dated 23.01.2026 passed by the learned Single

Judge and has advanced the submissions as under:

i. That the posts in the SPBs have historically been treated

as State-level posts, and in this regard, reliance was

placed on the notification issued by the Government of

India in G.S.R. 529(E) dated 18.10.1975, whereby

organizing such posts into local cadres under the

Presidential Order of 1975 was declared impracticable.

Consequently, recruitment to the Battalions was made on

a State-wide basis, and therefore, the appellants cannot

claim any right of allotment based on their local

candidature.

ii. That the appellants had votuntarily accepted their

transfer from the 10th Battalion to the newly created

Battalions in the year 2018 and were promoted as ARSIs

only thereafter, as there were no vacancies in the l0th

| 2007 (4) ALD 209
2 W.P.No.9829 of 2(t'18 dated 09.04.2018
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Battalion at that time. Having accepted such transfer

and promotion, the appellants cannot now seek allotment

to CZC-il on the basis of their earlier posting.

iji. That the mandate under Para 3(1) of Presidential Order-

2Ol8 was only to organize t!l'e local cadres within 36

months, which requirement was duly complied with by

issuing G.O.Ms.No.l72 dated O4.O8.2O21, and the said

timeline does not apply to the subsequent allotment of

personnel, which is governed by Para 4 of the Presidential

Order. Therefore, the issuance of G.O.Ms.No.33 dated

15.05-2023 for facilitating allotment of personnel cannot

be said to be contrary to the Presidential Order.

:v. That the said Government Order was issued keeping in

view administrative exigencies and the operational

requirements of the SPBs. The DGP had proposed that

personnel be allotted with reference to the territorial

location of the Battalion in which they were serving, so as

to avoid fragmentation of Battalions and to maintain

administrative efficiency. The said proposal was accepted

by the Governrnent and implemented uniformly.

v. That G.O.Ms.No.33 does not redefine or alter the local

cadre structure approved under G.O.Ms.No.l72, but

merely indicates the Battalions falling within each CZC

for the purpose of allotment. [t was also contended that

i
i
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the allegation that juniors were allotted to CZC-II was

unfounded, particularly when no such persons were

impleaded as parties to the proceedings.

vi- That under Para 4 of Presidential Order-2}ll, while

preference of employees is a relevant factor, it is only one

among several considerations such as administrative

requirements, balanced composition of cadres, length of

service, and other relevant factors, and therefore the State

Government is not bound to allot employees strictly in

accordance with their preferences.

12- we have taken note of the respective contentions urged by

both the learned counsel.

Consideration by this Court

13. The fulcrum of the appetlants challenge is that G.o.Ms.No.33

was issued beyond the 36-month period stipulated in para 3(1) of the

Presidential order-2o18, and therefore, the State Government lacked

the power to issue the same. For adjudication of this contention, it is

necessary to examine the scheme of the Presidential order, 2ol1,

particularly the distinction between "organisation of local cadres" and

*allotment of persons."

14. Para 3(1) of the Presidential Order, 2018 reads as under:

3. Organlso,tlon oJ Loco'l cad,res.

(1) The State Gouemment shall, utithin a peiod of 36 month.s, from the
@mmencement of this Order, organise classes of posts in tle ciuil
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seruices of, and classes of ciuit posts under the State into uarious local

cad.res for different parts of tlv state to the extent and in th.e manner,

tLerei nafte r p ro uided :

Provi'Ced that, nottttittstanding the expiration of the said period, the

PresiCent may bg ord.er, require the State Gouentment, wheneuer he

oonsiders it eryedierut to do so, to organise any classes of posts in tlrc

ciuil :;eruices of and classes of ciuit posts under the state into different

Iocal cadres or different parts of the Stqte.

15. A ptain reading of the aforesaid provision indicates that the

obligation cast upon the State Government is to "organise" the posts

into local cadres; namely, to identify the categories of posts

constituting a local cadre and to define the territorial limits of such

cadres. The proviso empowers the President to require the State

Governme:nt to organise posts into local cadres even after the expiry of

the said Freriod. However, the proviso does not, by implication, divest

the State Government of its power to issue incidental or consequential

orders relating to the allotment of persons to such cadres.

16. In r:he present case, the State Government complied with the

mandate of paragraph 3(1) by issuing G.O.Ms.No.l72 dated

O4.O8.2Otl1, approving the scheme for organisation of local cadres in

the TSSF'B. Under the said Government order, the posts of Head

Constablt)s and ARSIs were organised into CZC-I arrd CZC'll- [t is not

in dispute that this exercise was undertaken within the prescribed

period of 36 months.

17. It is to be noted that the impugned G.O-Ms.No.33, on the other

hand, does not purport to reorganise the local cadres or alter the

composit.Lon of CZC-I or CZC-ll as deltned in G.O.Ms.No.172. It
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merely prescribes the mechanism for allotment of personnel to the

already organised cadres. Para 4 of the said Government Order

records the proposal of the DGP that allotment may be undertaken

with reference to the territorial location of the' Battalions and the

administrative needs and exigencies of the organisation. This exercise

falls within the ambit of para 4 of the Presidential Order, 2018, which

deals with the allotment of persons. The said para 4 of the

Presidential Order-2o18 reads as under:

4. Allotmcnt oJ Persons.

(1) Persons holding posts required to be organized into local cadres shall
be allotted to such cadres by the State Gouernment or any offier or
authoity authorised by it in this behalf in accordance with the

pinciples and procedure hereinafter specified.
(2) In allotting persons to local cadres due regard shall be had to all or
any of the following namely:-

(a) the administratiue needs of the posts in the local cadres;

(b) tle need for the composition of balanced local cadres with
reference to age and senionty groups;

(c) the length of service of the persons @ncerrled in the parl of
the State for which the local cadre is organi.z,ed;

(d) krawledge of the persons anemed of the language spoken
and the law in force in the part of the State for which the local
cadre is organized;

(e) preferene of the persons concerned for allotment to any local

cadre, wlrcre feasible.

@ ftrc State Govemment may, in respect of different departments and

different categoies of posts, constitute committees to aduise on the

allotment of persons to local cadres.

ft) Any person aggieued by an order allofting him to any local cadre

mag submit a representation to the State Gouemment within a peiod of
sixty days from the date of ammunication of the order.

(q me Stute Gouernment shall on receipt of such representation attd

after onsultation with the appropriate committee constituted under sub-

parogroph (3) make such order as it deems fit:

a

I

I
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Provided that whereuer such an order is likely to result in the change of
allotment of ang other person, no such order shall be made witltout
giuirtg an opportunity to tlnt other person to make a representatiort.

(6) liuery order passed by the State Gouemment under sub-paragraph
(5) :;hall, subject to the prouisions of clause (3) of article 371-D of the
C-onstitution of India, be final.
(7) Notwithstanding the prouisions qntained in the aboue sub-
pardgrophs, tlle State Gouemment mag antinue the persons tolding
pos.is required to be organized into local cadres, in their existing cadres
localized under the Andhra Pradesh Public Employment (Organization of
[.oc,tl Cadres and Regulation of Direct Recruitment) Order, 1975 as
ado pted .fo r Telangana State.

18. A reading of the aforesaid para 4 would indicate that it does not

prescribe: any time limit for the process of allotment. The process of

allotment is distinct from the process of organisation and is

consequontial to the formation of cadres. The absence of a statutory

time limit clearly indicates that the 36-month period stipulated in

para 3 .applies only to the organisation of cadres and not to the

subsequent allotment of personnel. The reliance placed by the

appellants on the decision in Dr. M. va.surchana Red.dg (supra 2) is

misplace:d. The said decision was rendered in a different factual

context and does not lay down the proposition that all consequential

orders r,:lating to allotment must necessarily be issued within the 36-

month period contemplated under para 3(1). Therefore, the

contention of the appellants that G.o.Ms.No.33 is ultra uires the

Presidential Order, 2018 does not merit consideration.

19. Ftrrther, the allotment of personnel being effected in violation of

the guirlelines contained in G.o.Ms.No.317 and in disregard of the

options exercised by them for allotment to czc-il, necessitates an
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examination of the interplay between G.O.Ms.No.3LT and

G-O.Ms.No.33, which prescribes the general framework for allotment

of employees to local cadres and the allotment of personnel in tJle

SPBs.

20. It is pertinent to note that the G.O.Ms.No.317 dated 06.I2.2021

prescribes the general framework for allotment of employees to the

newly organised local cadres across various departments. It

envisages preparation of seniority lists, calling for preferences from

employees, and effecting allotment based on seniority where the

number of preferences exceeds the available posts. However, para 5 of

the said G.O. authorises the Allotment Committees to scrutinise tl e

preferences keeping in view the provisions of para 4 of the Presidential

Order, 2018. Paragraph 4(2) thereof enumerates the factors to be

tdken into consideration while allotting persons to local cadres, the

foremost being the administrative needs of the posts in the local

cadres. The preference of the employee is only one among the factors

and is to be accommodated "where feasible".

21. Subsequently, taking into account the peculiar nature of the

SPBs, the Government issued G.O.Ms.No.33. The DGP informed the

Government that personnel posted to a Battalion ordinarily continue

to serve in that Battalion and that the strength of such Battalions had

been aggregated into the respective cadres. It was therefore proposed

that allotment be made with reference to the territorial location of the
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Battalion. having regard to administrative needs and operational

exigencie:;. The Government accepted the said proposal.

22. It ir; also to be noted that the tabular statement contained in

G.O.Ms.No.33 specifies the Battalions falling under each local cadre.

Thus, the, 2.d, 4th, sth, 6th, 7th, 13th and 17ttt Battalions were placed

under czc_|, whereas the 1"r, Jrd, gth, 10th and 12th Battalions were

placed utrder CZC-ll. Since the appellants were working in the 2nd,

Sth and (ith Battalions at the relevant time, they were accordingly

allotted t'c CZC-\. The said relevant portion of the G.O.Ms.No.33 is

extracted hereunder:

5. DeeiboftheBattallxrfallinginCfiti$rousOis$irAdre-I&&ConthuousZooalCadre-I&U
and Hulli Zonal'Ca<lre - t & lI are as strorvn bebw:

. TABLE -I

Contiguour Distrid - t

t crl Crdr€ Distdcrs B.ttrlior6
1) 8ftrl@palIF}ryarloilar
2).ACfab*J(onErarnmc6rt
3)
{)
s,
5)
,t

nanagwdam eo0ce &mmissiqlerab
Hl,ltry
AffaUd
t{mral
f{ridubad h&e GmmBConerate

8, Lqtial
9) ttalrm4* hfe &matsirrerate
f 0) gddiipet, FotE Gnnrhiixrcrete
ll) SldciflRajanN
U) f.ma,tfiy
13) l,ledaft

1()l(dhagr&ll-Bfteri
15) Onmman ffi e Cooynissimeote
16)llduh&abdand
l7l W.ran€l Foloe CormisSoncrate

z- tR, En rssP. A(nehd.
clsn Tsg, ltrrxEor, wararEEt.
5a IR & TSSP, !{u&.gu.
6: IR &t TSSP, Slndr.di Xdrugrrdsl.
ftn TSSP, Oldrpdy, miramatab.
t3F tR 8n TSSP, GudioeL lrlandrcr;d.
t708n lsSP, Ratsnna Srffla.

Cordguorl3 Oistrict - It

r)
2)
3)
{)
5'
o
7)
e)

9r.!,apd
t{.lgurda
nad|Ma Pda Cammtdonerate
twerabod h$c Ccmmtsdql€rate
CYberstad rbf,c Ctrooldoners&
Sangarcddy
t4or.bd
l$hrboerraear.

9) t{ar.yaopet
l0)War€partq
fr) Gadnd-logrdamba
t2)ilao.rk mot

1.8o T$P, Yarufgud., ti/derlbad.
3'. n &rTssp, lkahimpatiurn,
nangaeaCy.
ftn TSSP furcapfi, RarEareddy.
l0$&r TSSP, Seedtpalty, Jogdamba
GaduaL
lPBo TssP, t{atgqtda.
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6. the d€lails of the Eaftalions falllng in the Contiguors Zone - I & II and Multl 2ore . I & Il is

mer*bned below:
TABLS - U

tocel Cadre Zones Eett:

Gontiguout Zore-l
&.

Multi Zonc - t

zale-I ((ah9,aran),
.&rl}II(8asao),
Zon}ltr (R4anna),
Zmel\, (Etpdra<lr0

16 IR &t TSSP, Adihbad.
{aBn TSS% flarnnoor, Warargal.
I tR SnTssP, Huftru.
6r' IR' 0n TSSP, thadradritohagud€m.
708n fS?, ddtpdf, Nramaba<!.

l3o IR &. TSSP, GrrdipeL Handerial.
fS 8n TSSP. Sahupalty, xhamrnam

(for nls only).
tf Sn TSSP. Ralanna SriJtta.

€onEguous Zone-Il
&

tlslti Zorc - II

Zon€-V (Yadadr{},
ZoneVI (OE minar),
Zonevlt (rogulaoba)

t' En TSSP, Yousufg{rda, Hyderabad.

l"t IR 8n TSSP, tbrahlmpatram, Rangareddy
P80 TSSP, l6ndarr, Ralrgarcddy.
tof 8h fSSp, Beedrp).fy, )orytamba Gadwal
126 8'l TSSP. Naloonda.

23.. It is pertinent to note that the appellants had themselves

voluntarily accepted transfer to these Battalions in 2018 and had

been serving therein for several years prior to the issuance of the

allotment orders. In such circumstances, the adoption of the

territorial location of the Battalion as the basis for allotment cannot

be characterised as arbitrary or illegal. The criterion bears a direct

nexus with the administrative requirements of the organisation.

24. lnsofar as the alleged violation of the guidelines contained in

G.O.Ms.No.317 is concerned, it appears that the prescribed procedure

was substantially followed. Options were indeed called for and the

appellants submitted their preferences. However, the Allotment

Committee, taking into account the administrative requirements and

the special operational structure of the TGSP organisation, adopted

the criterion of territorial location of the Battalion. Such an approach

is permissible under para 4 of the Presidential Order, 2Ot8. The

guidelirtes iontained in G.O.Ms-No.317 are administrative in nature
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and oper€rte subject to the overriding provisions of the Presidential

Order. It is well settled that in matters relating to policy and

administrative exigencies in service jurisprudence, the scope of

judicial review is limited. Unless the decision is shown to be

manifestl;r arbitrary, irrational or actuated by mala fides, the Court

would be slow to interfere.

zio. In the present case, the respondents have furnished a

reasonable explanation for adopting the criterion of territorial

location. SPBs function as cohesive operational units, with personnel

working collectively within the same formation. Any bifurcation of

such units solely on the basis of individual preferences could

adversel5' affect operational efficiency and discipline. Therefore, the

decision to allot personnel with reference to the location of the

Battaliorr constitutes a reasonable administrative policy.

26. Furthermore, the contention that the appellants were appointed

to the loth Battalion by treating each Battalion as a separate unit

and, therefore, claim a right to be allotted to CZC-ll, within which the

lOth Batlalion falls is misconceived for the following reasons:

i) Firstly, it is evident that recruitment to the SPBs was

undertaken on a State-wide basis and not with reference to

individual Battalions as separate cadre units. Though

czrndidates were posted to particular Battalions based on merit

and preference, the appointment itself was to a State-level post,
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the Battalion functioning merely as a posting unit. This position

has also been reiterated in the counter aff-rdavit and has not

been controverted by the appellants. The Special Rules

contained in G.O.Ms.No-69 relied upon by the appellants relate

only to the appointing authority and service conditions and do

not alter the State-level character of the post.

ii) Secondly, the conduct of the appellants contradicts their

present claim. In 2018, appellants voluntarily sought transfer

from the 10th Battalion to the newly formed fnd, $th and 6th

Battalions to secure promotion to the post of ARSI, as no

vacancies were available in the lOth Battalion. Having accepted

such transfers and availed the consequential benefit of

promotion, appellants cannot now claim a vested right to be

posted back to their alleged "native" Battalion or to CZC-il.

iii) Thirdly, the concept of a "local candidate" under the

Presidential Order, 2018 is primarily relevant in the context of

direct recruitment. Para 7 of the Presidential Order delines the

expression "local candidate" for that purpose. The allotment of

existing employees, hou'ever, is governed by para 4 of the

Presidential Order, which, as noticed earlier, requires due

regard to be given primarily to administrative needs, with the

preference of the employee being only one of the factors to be

considered where feasible.
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27. It is to be noted that the learned Single Judge has rightly held

by taking note of the fact that the appellants had failed to implead the

alleged jrrniors who were stated to have been favoured in the

allotment process, which is fatal in a challenge founded on

discrimination. At the same time, while dismissing the writ petition,

the learned Single Judge directed the respondents to consider the

represenl.ations of the appellants in accordernce with law. Therefore,

we find rro infirmity in the order passed by the learned Single Judge

warranting interference by this Court.

Conclusiron

28. For the foregoing reasons, this Court is of the considered

opinion l-hat G.O.Ms.No.33 dated 15.05.2023 does not suffer from any

legal infLrmity and cannot be said to be ultra uires the Presidential

Order, 2018, as it constitutes a valid exercise of power under para4

relating to allotment of personnel and is not controlled by the 36-

month Jreriod prescribed in para 3 for the organization of local cadres.

The allotment of the appellants to CZC-\, based on the territorial

location of the Battalions, is a reasonable and administratively

justihed criterion. The procedure contemplated under G-o.Ms.No-317

was su.bstantially followed and any deviation therefrom stands

justif-recl in vieu, of the administrative requirements of the SpBs- we,

therefore, find no inlirmity in the order passed by the learned single

Judge ruarranting interference.
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29. Accordingly, the Writ Appeal is dismissed. The order dated

23.OL.2026 passed in W.P.No.34648 of 2024 is affirmed. It is clarified

that this judgment shall not preclude the appellants from submitting

the representations to the competent authorities regarding any

posting-related grievances within their allotted cadre, which shall be

considered in accordance with the applicable rules and policy.

As a sequel, miscellaneous petitions, pending if any, stand

closed. No costs.
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